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BEFORE THE HON’BLE NATIONAL GREEN TRIBt IN AL,

PRINCIPAI, BENCH, NE\&' DELHI

Original Application No. 804/2024
a •

In the matter of:

Praveen Kumar Gupta . . . Applicant

Versus

Govt. of NC'1- of
Delhi. . . . i'tcspondents

ACTION ’I- A$<ENI itEPO}+_'{' o IN E%::}i ALF OF OF i.Hi 13{}!,IJtJ’!-QFq

CONTROi_ C'('> IVIiV! iT'FEE W J'rFI ItF/SPEC:T ’5'o T!'£t= C) it13 ER DATED

23.08.2024.

I, Satender Kumar, Sr. Environmental Engineer, Delili P€) liation Control

Committee, 3th Floor, Block-B, IT Park. $hasti'i PaH<. Dclhi- 110€i53, do

hereby solewlnl-y’ affirm ,and state as under:

1.

2.

1-Flat, 1 a in marking as Sr. brlvirorrlrrctrtai Eirginect', I)cItIi }'oli’.1{ion Control

Conrmittee and am conversant \\’itl1 the facts of the prcsclr', case : Jn the basis

of record maintained by Delhi Pollution Control Comnri Lice in its ordinary

course .

That, this matter was taken up by this Hon'ble Tribunal on 23.08.2024. The

grievance in the Original Application was that some persons had made

temporary resrdellces on the roadside a’, Rampura and Rohta!£ road Delhi

and they were engaged in making statue and black_smitlrs, extracting metal

@Ncl*Fctric wires by burning the rubber covering ot; Electric h’ire.

up This matter and constiiuted a Joint

Magistrate (North West) and Delhi

as appointed as a Nodal

on*1)Ie Tribunal took

H$Rg,I&AMl colnr)r' ising District

ontrol CommitTee. DM(North West) v,

co-ordination and coinplianc
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4. That, in compliance with order. joint inspection comprising officials of

Revenue Authorities and DPC=C was conducted on 03.12.2024 of the

roadside at Ri IIrr laura and Rohtak road Delhi. During the inspection no

violations were found. No persons were foIjnd extracting metal from

electric wires by burning rubber covering of the electric wire. A local

enquiry from few nearby residents/workers was also made and it was found

that no extraction of metal from electric wires is observed in the said area.

Copy of the joint inspection report dated ' 03.12..2024- along with

photographs are enclosed hcrewith as ANNEXURE-1 .

@

).

6

That. iII view of:ile findings, Tehsildar. Saras\\’ali Vihar, Northwest District

issued iel[ci' f :n 03 . 12.2024 to PWD to take nccei;saI-y acTion as per are la\\

and to sillrllril action taken I'epott. Copy of Lhc letter c+cIted 03.12.2024 is

encioscd here\viLh as ANNEXUR'E-2

In view of the above, the present action taken report may kindly be taken on

record.

VERIFICATION

I9 the above-named deponent, declare the contents of the present affidavit are

true and correct to the best of my knowledge based upon the documents and

records available in the office and nothing material has been concealed

therefrom. FP 8 rFP „,nR

Verified at New Delhi on this day of February, 2025 .

„@„
Xg:3;,PJ=,,'T{

':’; t;

i n• } ] ;I:? ? {r ) +I=H?

Reg.

'2 8 FEB 2025
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an%exqe- I

e
JOINT iNSPEcrioN REPORT

3

With reference to the letter F.No. DPCC-L015/4/2024-CFC-3-DPCC/297S.77, dated: 25.11.2024

from the office of Delhi pollution Control Committee (DPCC), department of Environment, GNCTD, a

joint Inspection of temporary residences on the roadside at Rampura and Rohtak Road Delhi, was

conducted on 03.12.2024, in which Tehsildar/Executive Magistrate {Sarsawati Vihar), Patwari concerned

and JEE DPCC, were present.

As per the joint inspection, no environmental damage was observed during inspection as

mentioned in the Original Application no. 804/2024 titled “Praveen Kumar Gupta v/s GNCTD", by the

temporary residents along the roadside at Rampura and Rohtak road Delhi, from statue making and

blacksmiths. No persons were found extracting metal from electric wires by burning rubber covering of

the electric wire. A local enquiry by few nearby residents/workers was made. As per the local enquiry as

well no extraction of metal from electric wires is being carried out in the area.

Temporary encroachment on the main Rohtak Road Delhi near Rampura was found during the

inspection for which a letter to the concerned in PWD may be written to take necessarY action as peF

the law.

Jfk-jhIARI'AL SINGH)

.M(::,
(+\\X\

(MAHA81R BURNWAL)

JEE/ DPCC.

pH RANA)

Halka PatwariTehsildar/Executive Magistrate,

(Saraswati Vihar, DisK. North West)

Ie No. DPC(...,-L015/4,,,2024-CMC3-DELHI POLL UTION CONTROL COMMITTFF (CorrrpuLcr No. ?18029)
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=ile No. DPCC-L015,'4/2024-CMC3-DELHI POLLUTION CONTROL COMMITTEE (Computer No. 218029) l
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To,

The Executive EnglneeFr

public Works Departmentp

North West Road division 2,

Near Keshav MahavidYaIYal

SainikVihar, Delhi 110034.

Subject: 1 Delhi near RUrmbBaX@
orders of the Hon’b le NGT of Delhi.

With reference to the orders of the Hon’ble NCT of Delhi in the Original Application no' 804/2024

titled “Praveen Kumar Gupta v/s GNCTD" and letter F.No. DPCC-L015/4/2024-CFC-3-DPCC/2975-77f dated: 25-

11-2024, from the office of Delhi pollution Control Committee (DPCC), department of Environment/ GNCTDf a

joint inspection of temporary residences on the roadside at Rampura and Rohtak Road Delhi, was conducted
on 03.12.2024, in which Tehsildar/Executive Magistrate {Sarsawati Vihar), Patwari concerned and JEE DPCC,

were present.

Sir

As per the joint survey, temporary/soft encroachment was found on the roadside of the PWD road

{Rohtak Road Delhi) near Ashok Park Main metro station. It is requested that necessary action as per the law
may be taken in a time bound manner so that appropriate report may be submitted in the Hon'ble NCT in

time- The joint survey report along with timestampped geotagged Photos are attached for your ready
reference

bw
Tehsildar/Eiecutive Magistrate

Saraswati Vihar, Distt. North_West1 Delhi

Copy to: _ i-'' jI.'i!}:\,.

1 p 1 n C h a q e C F C w I I I / D P C CI D e P a r t nn e n t O f E nv Iron ment 13 d Floor ID MRC Build in E kb pbL{ Pay hIDe I hiT?\ \ { \ \;e: _/

\>
\,

\ / I •-'i•\ h \r \

i

1

ile No. DPCC-LOIS,'4/2024-CMC3-DELHI POLLUTION CONTROL COMMITTEE (Computer No. 218029>
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